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district, comprising two units of 60 MW each 
has been tecnT'\o-.eco'lomic'\lly appraised 
and is awaiting investment cIe·uance. 
The project is e tirnated to c st Rs. 6738 
Jakhs. The Ce,tral Electricity Authority 
.while according techno-economic cle1r'lnce 
.to tbis project has recommended simul­
,taneous s <J nction of the Palana Power Pro­
ject as weB as the P1hna Mining Project 
so as to e'lC;Ure availability of Lignite in the 
requisite . time frame.. Negotia tions for 
aOR asslst nee are in progress. 

,Soil Conservation Department of Damodar 
Valley Corporation 

1604. SHRI D.M. PUTTB GOWDA: 
Will the Minister of ENERGY be pleased 
to state ·: 

(a) whether it is fact th1t the Soil Con­
serva tion Dep:utment oftheDamodar Valley 
Corp r ti 11. H1Zuibagh is passing through 
a very critical phase ; 

National Law School, BangaJore 

1605. SHRI K. RAM MURTHY: 
WiU the Minister of LAW, rosncE AND 
COMPANY AFFAIRS be pleased to state~ 

(a) whether the Bar Council of India has 
proposed to introduce the case method of 

te~ching in Law Colleges from the nextacade­
mic year; and if so, the details of the same; 
and 

(b) whether a National Law, School on 
the basis of the Harvard College is being set 
up in B3.ngalore and if so, the details 
thl:! reof? . -

THE MINISTER OF LAW, JUSTICE 
AND COMPANY. AFFAIRS (SHRI 
P. SHIV SHANKAR): (a) No such pro po­
s11 has been made by the Bar Council of 
India. 

(b) The Bu Council of India proposes to 
estgblish the Na tional Law School of India 
at B'lng lore. It is not the intention of the 
B r Council that the Na tional Law School 
should be patterned in aIJ ways on the Har~ 

(b) if so, th~ mlin factors responsible yard Law School. However. it is the 
for this state of affairs; hope of the sponsors that the Nation"} 

(c) whether tbere are a lso alle~ 1. tions of 
corrupti .n ::l nd bungling in the Exte'1sion 
Division esreciaJIy in the m. tter of g;ving 
contr .ct hr the c Ilstructi n of sm 11 da 'nS 
in H .lz .rib3E;h, Giridih :> nd Dhanbl d dis-

' tricts and if so, f 'ets thereof; 

(d) whether it is proposed to order a 
high level inquiry into the m .• tter; a nd 

(e) other action proposed to strengthen 
th matter '] 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI VlK-

-RAM MAHA-JAN): (,,) No, Sir. 

(b) D oes not arise. 

(c) 11 the Extc"lsion Divisi 1, the exist 
ing rule, ld r~gul "ti IS of the D.V.C. 
are rig Jrously f II wed while l W rdi 19 co n­
tracts. Further, i '\ Ii le with G Jver me"lt 

• policy prefcre lce is give 1 t L)c.l BJdie~ 
, like Gram p, nch, yt. t for execution of sm. 11 
work , N) s ~"ifi~ C):11 I til t h 15 been 
received i.1 thi reg rd. 

. (d) 1"1 the bse"lce of l ilY '>pecific comp­
'Jalnt, i lstituti n of a high level i lquiry is 
not c lied for . . 

" (e) Does not arise. 

. L':lw Sch.ool, when set up, would enjoy the 
same- prestige and recognition as the 
Ha rvard Law School. 

Promotion /Sele~tioD or Officers in U.P. 
Telecom .Circle by DPC during Currency of 
Punishments . '. 

1606. SHRI SUSIDL BHATTACHA­
RYA .: W 11 the Ml ll i ~ ter. (f COMMUNI~ 
CATION::> be pIe sed to state : ' 

( ) i<; it f ct tho t during th.e·perkd 
1977-80 ,ever ). " fficers in U.P. Telee('lm 
e ll cle g t P l' ,m ti ,'nfSelectil n ~ DPC 
during cuo'ency d punishments which ex­
clude prl,m tion ; ~ nd 

(b) if SO , whether G vernment pr(' p,,~e to 
t ke ny ction tq rectify such th.e err nec us 
P.l· m t i ns . nd t ke disciplin: 1)' : ctil n 
gin' t the uthn ities resp ,nsibe thercfl J 1 

THE MINISTER OF STATE IN THE 
MINl"'TRY OF ' COMMUNICATIONS 
(SHRI KA TtK ORAON) () I.U (b) : 
Tlu 1 f ,. l1ti I' is bJi ug c lIected f, . m 
v r' '1 r .cel r e units nd will b~ lin 
the T b'e f th.e House : s s on . s the s me 
i<; c )ile . 

News·Item "Power Programme in Disa~r y" 

16)7 SHRI BHIKU RAM JAIN: W.l 
the M i i ter f ENERGY b ..: pl.t: ,sec to 




